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(b) The mlBft increased fheir work

ing hcam in  :T>anBmher .-105^ Jait «s  
Increased Drodilction'wav not followed 
by an improvement in exports, the 
niills began to accumulate large stocks. 
It was. therefore, considered expedient 
to curtail production in accordance 
with the demand.

F e r t il is e r s  produced  at S in d r i

*645. Shri N. R  Chowdhuiy: WiU
the Minister of Production be pleased 
to state whether the artificial fertiliser 
produced in Sindri will be distributed 
through Government store or normal 
trade channels?

The Minister of Production (Shri K. 
C. Reddy): The entire production of the 
Sindri fertiliser factory till the end of 
1952 has been olaced at the disposal of 
the Ministry of Food and Agriculture 
who have taken it into their Central 
Fertiliser Pool for allotment to the 
State Governments, having regard to 
their demands. Distribution of the 
fertiliser within the States is the con
cern of the State Governments con
cerned and I regret I have no informa
tion at present about the arrangements 
made by them in this behalf.

The question of the arrangements for 
disposing of the Sindri fertiliser after 
1952 will be considered in due course.

C h h attisg a rh  L a bo u r er s  in  T ea 
G ard ens in  A s s a m

*647. Slsi a  N. Misra: WiU the
Minister of Labour be pleased to state 
whether Government intend to appoint 
a special Committee to enquire into 
and report on the existing conditions 
of the labourers from Chhattisgarh 
employed in Assam Tea Gardens?

The Minister of Labour (Shri V. V. 
Giri); Government has no information 
regarding the conditions of labourers 
from Chhattisgarh employed in Assam 
Tea Gardens. Enquiries are, however, 
being made from the State Govern
ment and the Controller of Emigrant 
Labour. The question of appointing a 
special Conunittee to enquire into the 
conditions of these labourers will be 
considered on receipt of the informa
tion called for. .

M ayur bh an j G lass  W o r k s

♦648. Shri R. C. Majhi: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether it is a fact that the 
^yurbhanj Glass Works Ltd., 
Bahalda Road, Orissa, was running in 
order giving supplies to Government 
orders;

(b) if so. for what reasons the^
.te xithP Jast Jew

(c) what measures Govemmeni*  ̂
intend to t^ e  for starting it again?

The Deputy Minister of Commerce 
and Industry (Shri Karmarkar):.
(a) No, Sir.

(b) and (c). For lack of finances. 
It was understood some time ago that 
the Firm had applied to the Orissa 
Government for financial assistance. 
The Central Government are not con
templating any special measures.

M a yu r bh an j S p in n in g  and W e a v in g  
M il l s

•649. Shri R. C. Majhi: Will the-
Minister of Commerce and Industry-
be pleased to state:

(a) what amount was spent for- 
establishing Mayurbhanj Spinning an& 
Weaving MiUs Ltd., Kuldiha (Orissa) 
an4 what was the amount invested b y  
the State Government;

(b) what are the reasons for its not 
running till now; and

(c) what measures GJovernment In* 
tend to prescribe for its running?

The Deputy Minister of Commerce: 
and Industry (Shri Karmarkar):
(a) to (c). The information is being: 
collected.

L abour D ispu te s

*650. Shri K. K. Baso: WiU the- 
Minister of Labour be pleased to state:

(a) the total number of industrial or  
labour disputes in Central Sphere 
undertakings sent to adjudication in
1950 and 1951 in each of the States o f  
India;

(b) the total number of awards- 
given;

(c) the number of such cases where 
the employer.did not implement the 
award;

(d) the number of appeals preferred 
against the decision of Industrial Tri
bunal (i) to AppeUate Labour Tribunal;
(ii) to the High Court, or (iii) to the. 
Supreme Court;

(e) the average period taken ta  
adjudicate finaUy such disputes; and

(f) the number of workers involved?

The r.:inister of Labour (Shri V. V.
Giri): Government referred for
adjudication in 1950 and 1951 10 and 
48 disputes respectively. The number 
of awards given by the Tribunals 
during the corresponding periods was 
14 and 30 respectively. The average 
period taken to adjudicate such dis




